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(Act 35 of 1961)
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ACT 35 OF 1961

THFE. KERALA PREVENTION OF DISTURBANCES OF
PUBLIC MEETINGS ACT, 1961*

An Act 10 Prouide for the preventon of disturbances of public meelings.

Preamble, —WHEREAS it 15 necessary to provide {or the prevention of
disturbances of public meetings, .

BE 1t enacted in the Twelfth Year of the Republc of India as
fDllOWS'--.- .

1. Shart title, extent and commencemen! ——(1) This Act may be called
the Kerala Prevention of Disturbacces of Public Meetings Act, 1961,

(2) Itextends to whole of the State of Kerala. L
(3) It shall come into force at once,

2. Penally on endeavour fo break up public meetings—(1) Whoever at a
public meeting acts in a disordetly manne: for the puipose of prevent-
ing the transaction of the buciness for which the meeting was called
together shall be guilty of an offence under this Act and shall, on con-
viction, be liable to imprisonment of either description for a term
which may extend to one month or with fine which may extend to
one hundred rupees or with both.

(2) Any person who incites otheis to commut an offence under tlus
section shall be gulty of a like offence.

(3) Any Police Officer may airest without wariant a person who
comnits an offence under this scction,

Explanation.—For the purpose of this section ‘“‘public meeting”
means any ineeting bona fide and lawlully held for a lawful purpose and
for the furtherence or discussion of any matterof public concern to
which the public or any particular section of the fpublic 1s 1nvited or
admtted.

3. Repeal.—The Cochin Pievention of Distnbances of Public
Meetings Act XXVIII of 1124, 1s hereby 1epealed.

*Published in the Gazette Extraordinary dated 6th December,
1961.




